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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR. 

* * * 
Date of Decision: 30.6.95. 

OA 218/94 

Amit Fumar Srivaatava, Jitendr~ Sharma, Madan Lal Saini and Miss 

Vandana Taneja 

APPLICANTS. 

VERSIS 

1. Union of India through General Manager, Western Railway, 

Headquarter Office, Churchgat~, Bombay. 

2. The Divisional Failway Man~ger, W~stern Failw~y, Jaipur. 
J -·. 

CORAM: 

The Sr. Divisional Personnel Officer, Western Railway, 

Jaipur. 

HON'BLE MP. O.P. SHARMA, MEMBER (A) 

HON'BLE MF. PATTAU PFAEASH, MEMBER (J) 

. .. RESPONDENTS. 

For the Applicants .•• SHRI P.V. CALLA. 

For the Pespondents ... SHFI MANISH BHANDARI 

0 R D E R 

PER HON'ELE MR. O.P. SHARMA, MEMBER (A) 

In this ctppli.:::ati.:•n, :Cil.-::d u/s 19 of the AdministL·ative 

T r i b u n a 1 e A r::: t , 1 ~~ .g 5 , a. p p 1 i c a n i: s , n .:t m .:: d abo v •3 , h a v •= prayed , as 

follOHS : 

"a) 

C• rd.;;. r .::1 a i: ·= cl 4 • 5 • ~~.:! ( Ann .3 :-: u L' ·= A -1 ) m a :-l k in d 1 y be 

quashed and set aside. 

b) By an appropriate order or direction the process of 

c) 

- ·'= ,_I.L the applicants without using 'STOP 

WATCH' and b7 unclear voic= of speech of dictation, 

an.-:1. ~·lit hou t (,J:.s •3L"ili n·~ t h ·= f u ndam·= n t a 1 r.::·r inc ip 1 ·=s, 
as eubmitted in Para-6 above, may be declared 

illegal and set aside. 

That the respondents h~ appropriately directed/ 

pr·:·hil:d,.E-ed fr.:•m pas.=in·~r any <:·L·d.;::r of rev·=L·si.:•r, •:Of 
...<' 

the ~pplicants in th.:o garb/on the b~2i2 of illegal 

m.:, nn·= r - .c 
i_tJ_ and on the 

impugned ord=c dat=d ~.5.9J Ann.A/1. 

of the 
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d) That in view of the faulty system of conducting 

selection, the respondents be appropriately 

directed to conduct the selection afresh in this 

matter and to observe the requisite fundamental 

principles of sp·~-7:d tee.t of stenographers i.e. by 

using 'STOP WATCH' and commanding by the 

Observer /Inv ig ila tor to the person dictating the 

matter of test piece at uniform speed of 100 w.p.m. 

of the applicants ~nd that they shall not call or 

take the te~t of candidates contained in List 'B'. 

e) That any other appropriate order or direction, 

which this Hon'ble Tribunal may deem just and 

proper, may kindly be issued. 

f) That· the appl icai: ion c·f the applicants may kindly 

be alloHed with cost." 

2. We have heard the learned counsel for the parties and have 

gone through the records. On 18.7.94, an order was passed by the 

Tribunal to the: effect that if any further test is held, the 

applicants shall be given an opportunity to app.?ar in the said 

test. The learned counsel for th? respondents stated during the 

arguments that the applicants were given a further opportunity to 

appc2ar in th.::: test, they have since~ clear.~d the test and they 

have even been granted promotion on the basis of passing of the 

test. 

3. In view of this statement made at the bar by the learned 

counsel for the respondents, this application has become 

infructuous and is, theL·efore, dismissed \vi th no order as to 

costs. " " ,-~~ 

~~t 3~11fli'~ 
(P.ATTAN PRAI~ASH) If I I 

MEMBER (J) MEMBER (A) 

VK. 


